
Crl.M.P. No.65/2021

13.05.2021

 Heard. 

Order pronounced.

The  learned  counsel  for  the

petitioners submitted that as per order in

Crl.M.P.  No.2159/2021, dated

17.04.2021,  the  petitioners   have  been

complying  the  condition  from

23.04.2021 onwards and prayed that the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted that the petitioners had been

complying   the  conditions  from

23.04.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions from 23.04.2021 and also the

other   facts  and  circumstances  of  the

case,  this court is inclined to relax the

condition totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.124/2021

13.05.2021

 Heard. 

Order pronounced.

The  learned  counsel  for  the

petitioners submitted that as per order in

Crl.M.P.  No.2009/2021, dated

08.04.2021,  the  petitioners   have  been

complying  the  condition  from

24.04.2021 onwards and prayed that the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted that the petitioners had been

complying   the  conditions  from

24.04.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   24.04.2021  and  also

the other  facts and circumstances of the

case,  this court is inclined to relax the

condition totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.125/2021

13.05.2021

 Heard. 

Order pronounced.

The  learned  counsel  for  the

petitioners submitted that as per order in

Crl.M.P.  No.2097/2021, dated

21.04.2021,  the  petitioners   have  been

complying  the  condition  from

24.04.2021 onwards and prayed that the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted that the petitioners had been

complying   the  conditions  from

24.04.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   24.04.2021  and  also

the other  facts and circumstances of the

case,  this court is inclined to relax the

condition totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.126/2021

13.05.2021

 Heard. 

Order pronounced.

The  learned  counsel  for  the

petitioners submitted that as per order in

Crl.M.P.  No.2091/2021, dated

15.04.2021,  the  1st petitioner  has  been

complying  the  condition  from

17.04.2021  till  26.04.2021  and

subsequently  as  per  modification  of

condition  in  Crl.M.P.  No.2385/2021,

dated  26.04.2021,  he  has  been

complying the condition to till date and

as per order in Crl.M.P. No.2091/2021,

dated 15.04.2021, the 2nd petitioner has

been  complying  the  condition  from

17.04.2021 onwards and due to covid 19

pandemic  lock  down,  it  is  very  much

difficult  for  the  petitioners  to  comply

the  condition  and  prayed  that  the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted that the petitioners had been

complying   the  conditions  from

17.04.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions from   17.04.2021 and  also

considering  the  reason  stated  by  the

learned counsel for the petitioners,   this

court is  inclined to relax the condition

totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.129/2021

13.05.2021

 Heard. 

Order pronounced.

The  learned  counsel  for  the

petitioners submitted that as per order in

Crl.M.P.  No.2433/2021, dated

29.04.2021,  the  petitioners   have  been

complying  the  condition  from

05.05.2021 onwards and prayed that the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted that the petitioners had been

complying   the  conditions  from

05.05.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   05.05.2021  and  also

the other  facts and circumstances of the

case,  this court is inclined to relax the

condition totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.131/2021

13.05.2021

 Heard. 

Order pronounced.

The  learned  counsel  for  the

petitioners submitted that as per order in

Crl.M.P.  Nos.  1730  and  1881/2021.

dated 30.03.2021, the petitioners  have

been  complying  the  condition  from

16.04.2021  onwards  and  the  1st

petitioner  is  working  in  Bangalore

Karnataka State and the 2nd petitioner is

age of 63 and having so many diseases

and the 3rd petitioner is mother of two

minor  children  and due  to  lock down,

the petitioners could not appear before

the Mediation Centre  and prayed that

the condition may be relaxed.

Reports  received.   A perusal  of

compliance  reports  shows  that  the  1st

petitioner  has  been  complying   the

conditions  from   16.04.2021  to

03.05.2021  except  on  25.04.2021  and

02.05.2021 and petitioners 2 and 3 have

been  complying  the  condition  from

16.04.2021 till date (23.04.2021).

Considering  the  duration  of

compliance  and  also  considering  the

reasons  stated  by  the  learned  counsel

fosr  the  petitioners,   this  court  is

inclined to relax the condition totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.138/2021

13.05.2021

 Heard. 

Order pronounced.

The  learned  counsel  for  the

petitioners submitted that as per order in

Crl.M.P.  No.2360/2021, dated

26.04.2021,  the  petitioners   have  been

complying  the  condition  from

30.04.2021  onwards and prayed that the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted that the petitioners had been

complying   the  conditions  from

30.04.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions from 30.04.2021 and also the

other   facts  and  circumstances  of  the

case,  this court is inclined to relax the

condition totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.111/2021

13.05.2021

 Heard. 

Order pronounced.

The  learned  counsel  for  the

petitioner submitted that as per order in

Crl.M.P.  No.2388/2021, dated

27.04.2021,  the  petitioner   has  been

complying  the  condition  from

30.04.2021 to till  date  and prayed that

the condition may be relaxed.

The  learned  Public  Prosecutor

submitted that  the  petitioner  had  been

complying   the  conditions  from

30.04.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   30.04.2021  and  also

the other  facts and circumstances of the

case,  this court is inclined to relax the

condition totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.130/2021

13.05.2021

 Heard. 

Order pronounced.

The  learned  counsel  for  the

petitioner submitted that as per order in

Crl.M.P.  No.2197/2021, dated

19.04.2021,  the  petitioner   has  been

complying  the  condition  from

22.04.2021  onwards  and  due  to

condition, the petitioner is not able to go

for his daily work that too in this Covid-

19 pandemic period and prayed that the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted that  the  petitioner  had  been

complying   the  conditions  from

22.04.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   22.04.2021  and  also

considering  the  reasons  stated  by  the

learned counsel for the petitioner,  this

court is  inclined to relax the condition

totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.134/2021

13.05.2021

 Heard. 

Order pronounced.

The  learned  counsel  for  the

petitioner submitted that as per order in

Crl.M.P.  No.2195/2021, dated

19.04.2021,  the  petitioner   has  been

complying  the  condition  from

26.04.2021  onwards  and  due  to

condition, the petitioner is not able to go

for his daily work  and prayed that  the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted that  the  petitioner  had  been

complying   the  conditions  from

26.04.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   26.04.2021  and  also

considering  the  reasons  stated  by  the

learned counsel for the petitioner,  this

court is  inclined to relax the condition

totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.136/2021

13.05.2021

 Heard. 

Order pronounced.

The  learned  counsel  for  the

petitioner submitted that as per order in

Crl.M.P.  No.2194/2021, dated

19.04.2021,  the  petitioner   has  been

complying  the  condition  from

22.04.2021 onwards  and prayed that the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted that  the  petitioner  had  been

complying   the  conditions  from

22.04.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   22.04.2021  and  also

considering  the  other  facts  and

circumstances of the case,  this court is

inclined to relax the condition totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.137/2021

13.05.2021

 Heard. 

Order pronounced.

The  learned  counsel  for  the

petitioner submitted that as per order in

Crl.M.P.  No.2312/2021, dated

22.04.2021,  the  petitioner   has  been

complying  the  condition  from

27.04.2021  onwards  and  due  to

condition imposed on the petitioner, he

is not able to do his routine works  and

prayed  that  the  condition  may  be

relaxed.

The  learned  Public  Prosecutor

submitted that  the  petitioner  had  been

complying   the  conditions  from

27.04.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   27.04.2021  and  also

considering  the  reasons  stated  by  the

learned counsel for the petitioner,  this

court is  inclined to relax the condition

totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.140/2021

13.05.2021

 Heard. 

Order pronounced.

The  learned  counsel  for  the

petitioner submitted that as per order in

Crl.M.P.  No.1374/2021, dated

08.03.2021,  the  petitioner   has  been

complying  the  condition  from

13.03.2021  to  03.05.2021  and

05.05.2021 to till date   and prayed that

the condition may be relaxed.

The  learned  Public  Prosecutor

submitted that  the  petitioner  had  been

complying   the  conditions  from

13.03.2021.

Considering  the  duration  of

compliance  and  also  considering  the

other  facts  and  circumstances  of  the

case,  this court is inclined to relax the

condition totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.128/2021

13.05.2021

 Heard. 

Order pronounced.

The  learned  counsel  for  the

petitioners submitted that as per order in

Crl.M.P.  No.2209/2021, dated

19.04.2021,  the  petitioners  have  been

complying  the  condition  from

27.04.2021  onwards  and  due  to  this

condition,  they  were  unable  to  go  to

work  regularly  and  prayed  that  the

condition may be relaxed.

Report  received.    A perusal  of

compliance  report  shows that  the

petitioners  had  been  complying   the

conditions  from   27.04.2021  to

10.05.2021 except on 02.05.2021.

Considering  the  duration  of

compliance  of  condition  and  also

considering  the  reasons  stated  by  the

learned counsel for the petitioners,  this

court  is  inclined to relax the condition

totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No. 144/2021

13.05.2021

Heard both sides.

Order pronounced.

The learned counsel for the petitioners

submitted  that  as  per  order  in  Crl.M.P.

No.2331/2021,  dated  23.04.2021,  the

petitioners have been complying the condition

from  28.04.2021   and  prayed  that  the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted  that  the  petitioners  had  been

complying  the  conditions  from  28.04.2021

and he has no serious objection.

Considering  the  reply  of  the  learned

Public  Prosecutor  that  the  petitioners  had

been  complying  the  condition  from

28.04.2021 and he has no serious objection,

this  court  is  inclined  to  relax  the  condition

totally.

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

   Sd/-S. Arulmurugan
        Vacation Sessions Judge.



Crl.M.P. No. 152/2021

13.05.2021

Heard both sides.

Order pronounced.

The learned counsel for the petitioners

submitted  that  as  per  order  in  Crl.M.P.

No.2057/2021,  dated  09.04.2021,  the

petitioners have been complying the condition

from  21.04.2021   and  prayed  that  the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted  that  the  petitioners  had  been

complying  the  conditions  from  21.04.2021

and he has no serious objection.

Considering  the  reply  of  the  learned

Public  Prosecutor  that  the  petitioners  had

been  complying  the  condition  from

21.04.2021 and he has no serious objection,

this  court  is  inclined  to  relax  the  condition

totally.

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

   Sd/-S. Arulmurugan
        Vacation Sessions Judge.



Crl.M.P. No. 157/2021

13.05.2021

Heard both sides.

Order pronounced.

The learned counsel for the petitioners

submitted  that  as  per  order  in  Crl.M.P.

No.2003/2021,  dated  24.04.2021,  the

petitioners have been complying the condition

from  28.04.2021   and  prayed  that  the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted  that  the  petitioners  had  been

complying  the  conditions  from  28.04.2021

and he has no serious objection.

Considering  the  reply  of  the  learned

Public  Prosecutor  that  the  petitioners  had

been  complying  the  condition  from

28.04.2021 and he has no serious objection,

this  court  is  inclined  to  relax  the  condition

totally.

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

   Sd/-S. Arulmurugan
        Vacation Sessions Judge.



Crl.M.P. No. 54/2021

13.05.2021

Heard both sides.

Order pronounced.

The  learned  counsel  for  the

petitioner submitted that  as per  order in

Crl.M.P.  No.1789/2021,  dated

30.03.2021,  the  petitioner  has  been

complying the condition from 07.04.2021

and  prayed  that  the  condition  may  be

relaxed.

 Report received from the Judicial

Magistrate No.II, Kuzhithurai.  A perusal

of  report  shows that  the  petitioner  had

been  complying   the  conditions  from

07.04.2021 to 07.05.2021.

Considering  the  duration  of

compliance  of  condition  and  also  the

other  facts and circumstances of the case,

this  court  is  inclined  to  relax  the

condition totally.

  In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.                          

          Sd/-S. Arulmurugan 
               Vacation Sessions Judge. 

 
 
 



Crl.M.P. No. 64/2021

13.05.2021

Heard both sides.

Order pronounced.

The  learned  counsel  for  the

petitioner submitted that  as per  order in

Crl.M.P.  No.1692/2021,  dated

23.03.2021,  the  petitioner  has  been

complying the condition from 25.03.2021

and  prayed  that  the  condition  may  be

relaxed.

 Report received from the Judicial

Magistrate, Valliyoor.  A perusal of report

shows that  the  petitioner  had  been

complying   the  conditions  from

26.03.2021  to  06.05.2021  except  on

09.04.2021  F.N.   10.04.2021  A.N.

16.04.2021  A.N.   19.04.2021  F.N.

29.04.2021  A.N.  30.04.2021  to

03.05.2021 F.N. and 04.05.2021 F.N. `

Considering  the  duration  of

compliance  of  condition  and  also  the

other  facts and circumstances of the case,

this  court  is  inclined  to  relax  the

condition totally.

  In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.                          

          Sd/-S. Arulmurugan 
               Vacation Sessions Judge. 

 
 
 



Crl.M.P. No. 51/2021

13.05.2021

Heard both sides.

Order pronounced.

The learned counsel for the petitioner

submitted  that  as  per  order  in  Crl.M.P.

No.2014/2021,  dated  16.04.2021,  the

petitioner  has  been complying the condition

from  20.04.2021   and  prayed  that  the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted  that  the  petitioner  had  been

complying  the  conditions  from  20.04.2021

and he has no serious objection.

Considering  the  duration  of

compliance of condition and also the learned

Public Prosecutor  has no serious objection,

this  court  is  inclined  to  relax  the  condition

totally.

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

   Sd/-S. Arulmurugan
        Vacation Sessions Judge.



Crl.M.P. No. 58/2021

13.05.2021

Heard both sides.

Order pronounced.

The learned counsel for the petitioners

submitted  that  as  per  order  in  Crl.M.P.

No.2160/2021,  dated  17.04.2021,  the

petitioners have been complying the condition

from  21.04.2021   and  prayed  that  the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted  that  the  petitioners  had  been

complying  the  conditions  from  21.04.2021

and he has no serious objection.

Considering  the  duration  of

compliance of condition and also the learned

Public Prosecutor  has no serious objection,

this  court  is  inclined  to  relax  the  condition

totally.

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

   Sd/-S. Arulmurugan
        Vacation Sessions Judge.



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

 Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/ Principal  Sessions Judge.   

  
     Thursday,  the 13th day of  May, 2021.

 Crl.M.P. No.132  /2021

Abinesh @ Abinash S/o. Ranjith (A2) : Petitioner

/Vs./

Sub Inspector of Police, 
Suchindram Police Station,
Crime No.139/2021 of  Suchindram Police Station,
Rep. by P.P. Nagercoil. : Respondent

This petition is filed by Advocate Thiru  C.Ashok Kumar, praying to

modify the  condition imposed on the petitioner.

                 ORDER 

Heard both sides.

Offences alleged u/s 294(b), 307, 323, 324, 506(ii) IPC and Section 4 of

Tamil Nadu Women Harassment Act. 

The learned counsel for the petitioner submitted that the petitioner was

granted anticipatory bail  in Crl.M.P. No.19/2021, dated 06.05.2021 with condition

that the petitioner shall appear and sign before the respondent police daily  at 10.00

A.M. until further orders.  The petitioner/accused is a student studying in college of

Arul Anandar at Karumathur in Madurai and due to the condition imposed against

him, he could not able to attend his class  as well as he may not be able to attend the

coming university examination  and prayed that the condition may be modified  in



Andipatti police station, Theni District, .

 The  learned Public Prosecutor has no serious objection to modify the

condition. 

Considering  the  nature  of  offences  alleged  to  be  committed  by  the

petitioner and also considering the reasons stated in the petition, this court is inclined

to modify the condition..

In the result, condition is modified to the effect that the petitioner shall appear

and sign before the Sub Inspector of Police, Andipatti police Station, Theni District

daily at 10.00 A.M. until further orders and accordingly this petition is  allowed.

 Pronounced by me in open court this the 13th  day of May, 2021.

   Sd/- S. Arulmurugan,
        Vacation Sessions Judge.

 To
The Judicial Magistrate,  Additional Mahila Court, Nagercoil
The  Sub Inspector of Police, Suchindram Police Station
The Inspector of Police, Andipatti police Station,  Theni District.



Crl.M.P. No. 141/2021

13.05.2021

Heard both sides.

Order pronounced.

The learned counsel for the petitioner

submitted  that  as  per  order  in  Crl.M.P.

No.2300/2021,  dated  22.04.2021,  the

petitioner  has  been complying the condition

from  28.04.2021   and  prayed  that  the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted  that  the  petitioner  had  been

complying  the  conditions  from  28.04.2021

and he has no serious objection.

Considering  the  reply  of  the  learned

Public Prosecutor that the petitioner had been

complying the condition from 28.04.2021 and

he  has  no  serious  objection,  this  court  is

inclined to relax the condition totally.

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

   Sd/-S. Arulmurugan
        Vacation Sessions Judge.



Crl.M.P. No. 142/2021

13.05.2021

Heard both sides.

Order pronounced.

The learned counsel for the petitioner

submitted  that  as  per  order  in  Crl.M.P.

No.2251/2021,  dated  22.04.2021,  the

petitioner  has  been complying the condition

from  30.04.2021   and  prayed  that  the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted  that  the  petitioner  had  been

complying  the  conditions  from  30.04.2021

and he has no serious objection.

Considering  the  reply  of  the  learned

Public Prosecutor that the petitioner had been

complying the condition from 30.04.2021 and

he  has  no  serious  objection,  this  court  is

inclined to relax the condition totally.

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

   Sd/-S. Arulmurugan
        Vacation Sessions Judge.



Crl.M.P. No. 143/2021

13.05.2021

Heard both sides.

Order pronounced.

The learned counsel for the petitioner

submitted  that  as  per  order  in  Crl.M.P.

No.1855/2021,  dated  30.03.2021,  the

petitioner  has  been complying the condition

from  09.04.2021   and  prayed  that  the

condition may be relaxed.

The  learned  Public  Prosecutor

submitted  that  the  petitioner  had  been

complying  the  conditions  from  09.04.2021

and he has no serious objection.

Considering  the  reply  of  the  learned

Public Prosecutor that the petitioner had been

complying the condition from 09.04.2021 and

he  has  no  serious  objection,  this  court  is

inclined to relax the condition totally.

In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.

   Sd/-S. Arulmurugan
        Vacation Sessions Judge.



Crl.M.P. No. 145/2021

13.05.2021

Heard both sides.

Order pronounced.

The  learned  counsel  for  the

petitioner submitted that  as per  order in

Crl.M.P.  No.2002/2021,  dated

15.04.2021,  the  petitioner  has  been

complying the condition from 28.04.2021

and  prayed  that  the  condition  may  be

relaxed.

 Report  received  from  the

Mediation  Centre,  Kanyakumari  at

Nagercoil.  A perusal of report shows that

the  petitioner  had  been  complying   the

conditions from 26.04.2021 to 08.05.2021

except 02.05.2021.

Considering  the  duration  of

compliance  of  condition  and  also  the

other  facts and circumstances of the case,

this  court  is  inclined  to  relax  the

condition totally.

  In  the  result,  condition  is  totally

relaxed  and  accordingly  this  petition  is

allowed.                          

          Sd/-S. Arulmurugan 
               Vacation Sessions Judge. 

 
 
 



    In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
Thursday,  the 13th  day of  May, 2021.

C.C No. 106/2012  of the Judicial Magistrate Court No.I, Nagercoil.

   Crl.M.P.No.154/2021 in CA

C. Rameswaran S/o. Chellaiyan ... Petitioner

/Vs./ 

State of Tamil Nadu, 

Rep. by  the Inspector of Police,  

CBCID, Nagercoil

through the Public Prosecutor, 

Kanniyakumari at Nagercoil ... Respondent 

This petition is filed by Advocate Thiru R. Rathakrishnan,   u/s 389 (1)

Cr.P.C.   praying   to   suspend   the   sentence   imposed   on   the   petitioner   in   C.C   No.

106/2012     of   the   Judicial   Magistrate   Court   No.I,   Nagercoil   by   Judgment   dated

19.04.2021 till the disposal of Criminal Appeal.

ORDER 

Heard.  Perused the petition.  

The petitioner seeks  suspension of sentence pending disposal of appeal. 

It appears that the petitioner has been convicted by the learned   Judicial

Magistrate No.I, Nagercoil in CC No.106/2012 by Judgment dated 19.04.2021 and



the petitioner was convicted and sentenced undergo rigorous imprisonment for two

years and  to pay a fine of Rs.2500/ in default to undergo simple imprisonment for

six months for the offence u/s 409 of IPC and to undergo rigorous imprisonment for

one year and to pay a  fine of Rs.2500/, in default to undergo simple imprisonment

for six months for the offence u/s 477(A)IPC and the sentence to run concurrently.

Aggrieved by the Judgment and conviction, the accused has filed this

appeal and this petition  to suspend the  sentence.  

Fine amount of Rs.5000/ has been paid by the petitioner.

The the learned Public Prosecutor stated in the written submission that it

is a mere petition for suspension of sentence and no serious objection.

The learned counsel for the petitioner submitted in the petition that the

petitioner has every chance to win his case in the appeal and the trial court suspended

the sentence till 19.05.2021  and prayed to suspend the sentence. 

During  trial   the petitioner  was on bail.        Memorandum of appeal   is

perused by this court and valid points are raised by the petitioner and that has to be

decided after hearing of both sides.  Hence this court considers that the petitioner has

made out a prima facie case for suspending the sentence.  

In the result, the substantive sentence of imprisonment imposed on the

petitioner by the lower court alone is hereby suspended till the disposal of the appeal

and  the  petitioner   is  ordered  to  be  enlarged on bail  on  his  executing a  bond for

Rs.10,000/   with   two   sureties     for   a   likesum   to   the   satisfaction   of   the   Judicial

Magistrate   No.I,   Nagercoil   within   two   weeks   from   the   date   of   this   order   and



accordingly this  petition is allowed.

On the failure of the petitioner, to comply with  the above said condition,

the suspension granted to him shall stand automatically cancelled. 

  Pronounced by me in open court this the 13th day of May, 2021.

      Sd/ S.Arulmurugan,
    Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Nagercoil.
 



    In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
Thursday,  the 13th  day of  May, 2021.

C.C No. 105/2012  of the Judicial Magistrate Court No.I, Nagercoil.

   Crl.M.P.No.155/2021 in CA

C. Rameswaran S/o. Chellaiyan ... Petitioner

/Vs./ 

State of Tamil Nadu, 

Rep. by  the Inspector of Police,  

CBCID, Nagercoil

through the Public Prosecutor, 

Kanniyakumari at Nagercoil ... Respondent 

This petition is filed by Advocate Thiru R. Rathakrishnan,   u/s 389 (1)

Cr.P.C.   praying   to   suspend   the   sentence   imposed   on   the   petitioner   in   C.C   No.

105/2012     of   the   Judicial   Magistrate   Court   No.I,   Nagercoil   by   Judgment   dated

19.04.2021 till the disposal of Criminal Appeal.

ORDER 

Heard.  Perused the petition.  

The petitioner seeks  suspension of sentence pending disposal of appeal. 

It appears that the petitioner has been convicted by the learned   Judicial

Magistrate No.I, Nagercoil in CC No.105/2012 by Judgment dated 19.04.2021 and



the petitioner was convicted and sentenced undergo rigorous imprisonment for two

years and  to pay a fine of Rs.2500/ in default to undergo simple imprisonment for

six months for the offence u/s 409 of IPC and to undergo rigorous imprisonment for

one year and to pay a  fine of Rs.2500/, in default to undergo simple imprisonment

for   six   months   for   the   offence   u/s   477(A)   of   IPC   and   to   undergo   rigorous

imprisonment for two years and to pay a fine of Rs.2,500/. in default to undergo

simple imprisonment for six months for the offence u/s 468 of IPC and the sentence

are to run concurrently.                     

Aggrieved by the Judgment and conviction, the accused has filed this

appeal and this petition  to suspend the  sentence.  

Fine amount of Rs.7500/ has been paid by the petitioner.

The the learned Public Prosecutor stated in the written submission that it

is a mere petition for suspension of sentence and no serious objection.

The learned counsel for the petitioner submitted in the petition that the

petitioner has every chance to win his case in the appeal and the trial court suspended

the sentence till 19.05.2021  and prayed to suspend the sentence. 

During  trial   the petitioner  was on bail.        Memorandum of appeal   is

perused by this court and valid points are raised by the petitioner and that has to be

decided after hearing of both sides.  Hence this court considers that the petitioner has

made out a prima facie case for suspending the sentence.  

In the result, the substantive sentence of imprisonment imposed on the

petitioner by the lower court alone is hereby suspended till the disposal of the appeal



and  the  petitioner   is  ordered  to  be  enlarged on bail  on  his  executing a  bond for

Rs.10,000/   with   two   sureties     for   a   likesum   to   the   satisfaction   of   the   Judicial

Magistrate   No.I,   Nagercoil   within   two   weeks   from   the   date   of   this   order   and

accordingly this  petition is allowed.

On the failure of the petitioner, to comply with  the above said condition,

the suspension granted to him shall stand automatically cancelled. 

  Pronounced by me in open court this the 13th day of May, 2021.

      Sd/ S.Arulmurugan,
    Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Nagercoil.
 



    In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
Thursday,  the 13th  day of  May, 2021.

C.C No. 114/2012  of the Judicial Magistrate Court No.I, Nagercoil.

   Crl.M.P.No.156/2021 in CA

C. Rameswaran S/o. Chellaiyan ... Petitioner

/Vs./ 

State of Tamil Nadu, 

Rep. by  the Inspector of Police,  

CBCID, Nagercoil

through the Public Prosecutor, 

Kanniyakumari at Nagercoil ... Respondent 

This petition is filed by Advocate Thiru R. Rathakrishnan,   u/s 389 (1)

Cr.P.C.   praying   to   suspend   the   sentence   imposed   on   the   petitioner   in   C.C   No.

114/2012     of   the   Judicial   Magistrate   Court   No.I,   Nagercoil   by   Judgment   dated

19.04.2021 till the disposal of Criminal Appeal.

ORDER 

Heard.  Perused the petition.  

The petitioner seeks  suspension of sentence pending disposal of appeal. 

It appears that the petitioner has been convicted by the learned   Judicial

Magistrate No.I, Nagercoil in CC No.114/2012 by Judgment dated 19.04.2021 and



the petitioner was convicted and sentenced undergo rigorous imprisonment for two

years and  to pay a fine of Rs.2500/ in default to undergo simple imprisonment for

six months for the offence u/s 409 of IPC and to undergo rigorous imprisonment for

one year and to pay a  fine of Rs.2500/, in default to undergo simple imprisonment

for   six   months   for   the   offence   u/s   477(A)   IPC   and   the   sentence   are   to   run

concurrently.                     

Aggrieved by the Judgment and conviction, the accused has filed this

appeal and this petition  to suspend the  sentence.  

Fine amount of Rs.5000/ has been paid by the petitioner.

The the learned Public Prosecutor stated in the written submission that it

is a mere petition for suspension of sentence and no serious objection.

The learned counsel for the petitioner submitted in the petition that the

petitioner has every chance to win his case in the appeal and the trial court suspended

the sentence till 19.05.2021  and prayed to suspend the sentence. 

During   trial   the  petitioner  was  on  bail.      Memorandum of  appeal   is

perused by this court and valid points are raised by the petitioner and that has to be

decided after hearing of both sides.  Hence this court considers that the petitioner has

made out a prima facie case for suspending the sentence.  

In the result, the substantive sentence of imprisonment imposed on the

petitioner by the lower court alone is hereby suspended till the disposal of the appeal

and  the  petitioner   is  ordered  to  be  enlarged on bail  on  his  executing a  bond for

Rs.10,000/   with   two   sureties     for   a   likesum   to   the   satisfaction   of   the   Judicial



Magistrate   No.I,   Nagercoil   within   two   weeks   from   the   date   of   this   order   and

accordingly this  petition is allowed.

On the failure of the petitioner, to comply with  the above said condition,

the suspension granted to him shall stand automatically cancelled. 

  Pronounced by me in open court this the 13th day of May, 2021.

      Sd/ S.Arulmurugan,
    Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Nagercoil.
 



   In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Vacation Sessions Judge/Principal  Sessions Judge.   
  

    Thursday,  the 13h  day of  May, 2021.

   Crl.M.P. No. 5/2021

Jenish @ Sahaya Shaji Jenish S/o. Mohan ..Petitioner  

             /Vs./ 

Inspector of Police, 

Eraniel Police Station,

Crime No.589/2019 of Eraniel Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru M. Vijayakumar, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s 395 of IPC.

The case of  the prosecution is that the informant is a student who is

studying in Noorul Islam University at Thuckalay and the informant and his friends

are staying at Villukury in the rental house and on 29.11.2019 at about 8.30 P.M., the

petitioner  and  others  trespassed  into  the  informant's  house  with  vettukathi  and

extorted cell phone, money and some materials worth about Rs.61,000/-. Hence the

charge.

 The learned counsel for the petitioner submitted that the petitioner was

arrested and remanded on PT warrant on 08.02.2021 by the respondent police and on

the basis of confession statement given by the remanded accused, the petitioner was



implicated in this case as an accused and the co-accused was already released on bail

by this court in Crl.M.P.No. 2857/2020 on 30.07.2020 and Crl.M.P. No.5304/2020,

dated  04.01.2021  and  Crl.OP (MD)  No.7125/2020  of  Hon'ble  Madurai  Bench  of

Madras High Court, dated 16.07.2020 and the occurrence was happened in the year

2019 and the investigation is almost over and the respondent has filed the final report

against  the  accused  and  taken  on  file  as  PRC No.7/2021  on  the  file  of  Judicial

Magistrate  Court,  Eraniel  and  the  petitioner  is  innocent  and  this  is  the  3rd  bail

petition  and  the  earlier  petitions  in  Crl.M.P.  No.  1968/2021and  2328/2021  were

dismissed by this court on 17.04.2021 and 23.04.2021 respectively and the petitioner

is  ready to abide by any condition and prayed for bail to the petitioner.

 The learned Public Prosecutor submitted that the petitioner is a rowdy

element  and  he  is  having  14  previous  cases  including  2  murder  cases. Earlier

application of the petitioner had been dismissed only on 23.04.2021 and there is no

change in circumstances. Therefore, he has serious objection.

   Considering the  nature of the offences alleged to be committed by the

petitioner/accused and also considering the objection of the learned Public Prosecutor

that  the petitioner/ accused is having 14 previous cases including 2 murder cases and

the earlier application was dismissed only on 27.04.2021 and there is no change in

circumstances,  this  court  is  not  inclined  to  grant  bail  to  the  petitioner/accused.

Hence, this petition is dismissed.

In the result, the petition is dismissed. 

Pronounced by me in open court this the 13th   day of  May, 2021.
          Sd/- S. Arulmurugan,

     Vacation Sessions Judge.



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

   Crl.M.P. Nos. 66/2021 and 68/2021

Elhaian Dasan S/o. Jayaseelan (A3) ..Petitioner in Crl.M.P. No.66/2021

M. Savari Valan S/o. Mariadhas ..Petitioner in Crl.M.P. No.68/2021

             /Vs./ 

Inspector of Police, 

Nesamany Nagar Police Station,

Crime No.129/2021 of Nesamany Nagar Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

These  two  petitions  are  filed  by  Advocate  Tvl.  A.  Ezhil  Arasu  and

T.M.  Suresh  Thangam respectively,  u/s  439  Cr.P.C.,  praying  to  grant  bail  to  the

petitioner in both the petitions. 

 COMMON ORDER 

Heard both sides.

These two petitions are filed by different accused, but in the same crime

number.

The petitioners have been charged for the offence u/s 341, 323, 294(b),

364, 506(ii) of IPC.

The case of the prosecution is that on 30.04.2021 at about 11.25 A.M.

when the landlord came in a bike, the accused persons restrained him and used filthy

language against the defacto complainant and assaulted him and also forcibly tried to



kidnap him in a car and criminally intimidated him.  Hence the charge.

 The learned counsel for the petitioner in Crl.M.P. No.66/2021 submitted

that the petitioner  has not involved in the said crime and he is the driver of a car

which is for hire and he is a stranger to the dispute between the 1st accused and

informant and the petitioner's wife is pregnant and shortly in one week, the doctor has

opined that she will give birth to a baby and the petitioner's name not found in the

FIR and  any offences  as  alleged  in  the  FIR and  he  is  in  judicial  custody  from

01.05.2021  onwards  and  this  is  the  2nd application  and  the  earlier  application  in

Crl.M.P. No.13/2021 was dismissed on 06.05.2021  and the petitioner is  ready to

abide by any condition and prayed for bail to the petitioner.

The learned counsel for the petitioner in Crl.M.P. No.68/2021 submitted

that the petitioner is innocent of the offences alleged against him and he is in no way

connected with the alleged occurrence and on the date of occurrence the petition was

in out of station due to his education and due to wreck vengeance, this false case has

been foisted against the petitioner with an ulterior motive  and the petitioner has been

implicated in this case, since he is the relative of the 1st accused and the investigation

of the case is over and this is the 2nd application and the earlier application in Crl.M.P.

No.2/2021 was dismissed on 06.05.2021 and the petitioner is in judicial custody from

01.05.2021 onwards  and the petitioner is  ready to abide by any condition and prayed

for bail to the petitioner.

 The learned Public Prosecutor submitted that there is no instruction from

the respondent police. 

   Considering the nature of the offences alleged to be committed by the



petitioner/accused and also considering the fact that  the petitioners are in judicial

custody for the past 12 days, this court is inclined to grant bail to the petitioners with

conditions.

In the result, the petitioners are ordered to be enlarged on bail on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.II,  Nagercoil  and  the  sureties  shall  appear

before the concerned Judicial Magistrate through video conferencing and the learned

Judicial Magistrate shall verify the sureties through video conferencing and due to

spread of Covid-19 as well as lock down made by the State Government, there is no

other condition and accordingly this petition is allowed.  

 If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 13th  day of  May, 2021.

       Sd/- S. Arulmurugan,
            Vacation  Sessions Judge.

To 
The Judicial Magistrate No.II, Nagercoil.
The Inspector of Police, Nesamony Nagar Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

   Crl.M.P. No. 67/2021

Satheesh Kumar S/o. Sadananthan (A1) ..Petitioner  

             /Vs./ 

Inspector of Police, 

Kanyakumari  Police Station,

Crime No.563/2017 of Kanyakumari  Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A.K.E. Appaji, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Heard both sides.

The petitioner has been charged for the offence u/s  302, 201, 34 of IPC.

 The learned counsel for the petitioner submitted that the petitioner is the

A1 in SC 109/2021 of District and Sessions Court, Nagercoil and he was released on

bail in crime stage and after filing of the charge sheet, the case was pending before

the Judicial Magistrate Court No.I, Nagercoil as PRC No.12/2018 and due to non-

appearance of the petitioner, the court issued NBW against the accused on 17.07.2019

and on execution of warrant, the petitioner was arrested  on 10.04.2021 and remanded

to judicial custody and non appearance of the petitioner is neither wilful nor wanton,



only due to his  unavoidable  circumstances and this  is  the 2nd application and the

earlier  application in Crl.M.P. No.2409/2021 was dismissed on 28.04.2021 by the

Principal  Sessions  Judge,  Nagercoil  on  the  ground  that  due  to  absence  of  the

petitioner/A1, the case in PRC 12/2018 yet to be committed and after arrest of the

petitioner,  the case in PRC 12/2018 was committed before the Principal  Sessions

Court, Nagercoil on 30.04.2021 and numbered as SC 109/2021and the petitioner is in

judicial custody from 10.04.2021 and the petitioner  is innocent  and he  is  ready to

abide by any condition and prayed for bail to the petitioner.

 The  learned  Public  Prosecutor  submitted  that  due  to  non-appearance,

warrant  was  issued  on  17.07.2019  and  the  petitioner  has  not  taken  any  steps  to

surrender  before  the  concerned  court  and  POCSO  case  is  pending  against  the

petitioner.

   Considering the  nature of the offences alleged to be committed by the

petitioner/A1 and also considering the fact that the petitioner is in the judicial custody

for  the  past  33  days,    this  court  is  inclined to  grant  bail  to  the  petitioner  with

conditions.

In  the  result,  the  petitioner  is  ordered  to  be  enlarged  on  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.I, Nagercoil and the sureties shall appear before

the  concerned  Judicial  Magistrate  through  video  conferencing  and  the  learned

Judicial Magistrate shall verify the sureties through video conferencing and due to

spread of Covid-19 as well as lock down made by the State Government, there is no

other condition and accordingly this petition is allowed.  



 

Pronounced by me in open court this the 13th  day of  May, 2021.

       Sd/- S. Arulmurugan,
            Vacation  Sessions Judge.

To 
The Judicial Magistrate No.I, Nagercoil.
The Inspector of Police, Kanyakumari Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

       Thursday,  the  13th  day of  May, 2021.

Crl.M.P. No.69/2021

Sahaya Shaji Jenis @ Jenis, S/o. Mohan  (A5) .. Petitioner

             /Vs./ 

Inspector of Police, 

Aralvaimozhy Police Station,

Crime No. 37/2019 of Aralvaimozhy Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A. Krishnan, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Heard both sides. Perused the petition.

The petitioner/accused has been charged for the offence u/s 449, 326,

109, 149, 302, 120B, 147 and 148 of  IPC.

The case of the prosecution is that the accused persons trespassed into

the  defacto  complainant's  house,  murdered  the  defacto  complainant's  father  and

mother and thereby hurt against the defacto complainant.  Hence the charge.

 The learned counsel for the petitioner submitted that the  petitioner never

involved in any offence as stated in the FIR and he was already released on statutory 



bail by the Judicial Magistrate Court, Boothapandy. Now the case has been charge

sheeted and numbered as  PRC No. 1/2020 and now the case is committed to this

court and taken on file as SC No.82/2021 pending before this court.  Due to non

appearance  of  the  petitioner,  the  learned  Judicial  Magistrate  issued  Non Bailable

Warrant  against  the petitioner  on  29.10.2020 and the  petitioner  was  remanded to

judicial custody on 09.01.2021 and actually the petitioner has not received summons

for appearance of court proceeding.  Because of that the petitioner did not appear in

court. This is the 3rd   bail petition and the earlier petition in Crl.M.P. No. 1745/2021

was  allowed  by  this  court  on  25.04.2021  and  thereafter  a  correction  memo  for

correction of sections mentioned in the order and this court dismissed the memo and

ordered to  file  fresh  bail  application  and the  petitioner  is  ready to  abide  by any

condition and prayed for  bail to the petitioner. 

The learned Public  Prosecutor submitted that  in  this  case already the

petitioner was granted bail by this court and he has no serious objection. 

Considering the fact that the petitioner was already granted bail by this

court in Crl.M.P. No.1745/2021 dated: 25.04.2021,  this court is inclined to grant bail

to the petitioner with conditions.

In  the  result,  the  petitioner  is  ordered  to  be  enlarged  on  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Boothapandy and the sureties shall appear before

the  Judicial  Magistrate  through  video  conferencing  and  the  learned  Judicial

Magistrate shall verify the sureties through video conferencing and due to spread of



Covid-19 as well as the lock down made by the State Government, there is no other

condition and accordingly this petition is allowed.  

Pronounced by me in open court this the 13th  day of May, 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Boothapandy.
The Inspector of Police, Aralvaimozhy Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner.

 

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

       Thursday,  the  13th day of  May, 2021.

Crl.M.P. No. 70/2021

Sahaya Shaji Jenis @ Jenis @ Sahaya Jenis, 

S/o. Mohan  (A7) .. Petitioner  

             /Vs./ 

Inspector of Police, 

Kanyakumari Police Station,

Crime No. 329/2013 of Kanyakumari  Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A. Krishnan, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Heard both sides. Perused the petition.

The petitioner/accused has been charged for the offence u/s 147, 148,

120(b), 341, 294(b) and  302 of  IPC.

The case of the prosecution is that the accused persons murdered the

defacto complainant's relative. Hence the charge.

 The learned counsel for the petitioner submitted that the  petitioner never

involved in any offence as stated in the FIR and he was already released on bail. Now



the case has been charge sheeted and taken on file as  SC No. 59/2014pending before

the Additional District and Sessions Court, Nagercoil.  Due to non appearance of the

petitioner, the Additional District and Sessions Court issued Non Bailable Warrant

against   the  petitioner  on  29.11.2019  and  the  petitioner  was   remanded   to   judicial

custody on 07.01.2021 and he is in judicial custody for the last 110 days  and this is

the 3rd  bail  application and the earlier  applications in Crl.M.P.No. 1895/2021 and

2421/2021 were dismissed by this court on 31.03.2021 and 29.04.2021 respectively

and the petitioner  is  ready to abide by any condition and prayed for    bail   to  the

petitioner. 

The learned Public  Prosecutor  opposed the application and submitted

that the present case is a murder case and due to non appearance of the petitioner, the

learned Additional District and Sessions Court  issued Non Bailable Warrant against

the petitioner and for the past more than one year he has not chosen to surrender

before the court and he was arrested only on 07.01.2021. The case is ready for trial.

The petitioner was involved in 14 other criminal cases  and he has serious objection

to grant bail to the petitioner.

Considering the nature of the offence alleged to be committed by the

petitioner/Accused and also considering the fact the petitioner is in judicial custody

for  the  past  126  days,  this  court  is  inclined  to  grant  bail  to  the  petitioner  with

conditions.

In  the  result,  the  petitioner  is  ordered  to  be  enlarged  on  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the



satisfaction of Judicial Magistrate No.I, Nagercoil and the sureties shall appear before

the  Judicial  Magistrate  through  video  conferencing  and  the  learned  Judicial

Magistrate shall verify the sureties through video conferencing and due to spread of

Covid-19 as well as the lockdown made by the State Government, there is no other

condition and accordingly this petition is allowed.  

Pronounced by me in open court this the 13 th  day of May, 2021.

       Sd/-S. Arulmurugan
             Vacation Sessions Judge.

To 
The Additional District & Sessions Judge, Nagercoil.
The Judicial Magistrate No.I, Nagercoil. 
The Inspector of Police, Kanyakumari Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner.



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Vacation Sessions Judge/Principal  Sessions Judge.   
  

    Thursday,  the 13th day of  May, 2021.

   Crl.M.P. No. 108/2021

Kuttappan,  S/o. John Issac  (A1) ..Petitioner  

             /Vs./ 

Inspector of Police, 

Prohibition Enforcement Wing, Thuckalay,

Crime No.337/2021 of PEW, Thuckalay,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Tmt J. Susheela Devi, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Heard both sides

The petitioner has been charged for the offence u/s 4(1-A), 4(1)(a) &

4(1)(g) of Tamil Nadu Prohibition Act.

The  case  of  the  prosecution  is  that  the  respondent  police  got  secret

information that  the accused were manufacturing and selling illicit  arrack and on

03.04.2021 when the defacto complainant along with his police party were patrolling

and  when  they  came  before  the  house  of  A2,  they  found  the  petitioner  was  in

possession of two plastic bottles with 1 1/2 lt of illicit arrack in each bottle. They also

found  two  barrels  in  which  one  barrel  contained  100  lts.  of  raw  materials  for

preparing illicit arrack and other barrel contained 25 lts. of illicit arrack. Hence the



charge.

 The learned counsel for the petitioner submitted that the   petitioner is

innocent and he has not committed any offence as alleged in the FIR and he has been

in judicial custody from 03.04.2021  and this is the 2nd bail application and the earlier

application in Crl.M.P.No.2190/2021 was dismissed by this court on 19.04.2021 and

he is ready to abide by any condition and prayed for bail to the petitioner.

 The learned Public Prosecutor submitted  that totally two accused in this

case and the petitioner is A1 and A2 is still absconding.  The petitioner had involved

in illicit preparation and possession of 3 litres of Arrack and 125 litres of Raw Arrack.

The  petitioner is having 3 previous cases and he has serious objection to grant bail to

the petitioner.

   Considering the nature of the offence alleged to be committed by the

petitioner/accused  and  also  considering  the  fact  that  the  petitioner  is  in  judicial

custody for the past 40 days,  this court is inclined to grant bail to the petitioner with

conditions.

 In  the  result,  the  petitioner  is  ordered  to  be  enlarged  on  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Kuzhithurai  and the sureties  shall  appear

before the concerned Judicial Magistrate through video conferencing and the learned

Judicial Magistrate shall verify the sureties through video conferencing  and due to

spread of Covid-19 as well as the lock down made by the State Government, there is

no other  condition and accordingly this petition is allowed.  

If there is any violation of condition, the Investigation Officer is with in



his discretion to approach the court of the learned Judicial Magistrate for cancellation

of bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the 13th  day of May, 2021.

       Sd/- S. Arulmurugan,
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Inspector of Police, Prohibition Enforcement Wing, Thuckalay,
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner.



In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

            Crl.M.P. No. 107/2021

Thankadurai, S/o. Kutti Nadar : Petitioner 

/Vs./

Inspector of Police, 

Karungal Police Station,  

Crime No. 91/2021 of Karungal Police Station,  

Rep. by P.P. Nagercoil. : Respondent

This  petition  is  filed  by Advocate  Thiru P.  Michael,  u/s  439 Cr.P.C.,

praying to grant bail to the petitioner. 

    ORDER

Heard both sides. Perused the petition.

The petitioner/accused has been charged for the offence u/s 294(b), 324,

307 IPC  @  Section 302, 294(b) IPC. 

The case of the prosecution is that on 11.03.2021  at about 9.00 P.M. due

to previous enmity, the petitioner used filthy words and caused grievous injuries.  The

mother of the deceased had informed the matter to the defacto complainant at evening

on 12.03.2021.  Thereafter the defacto complainant went to the deceased house and

she had admitted the deceased in Asaripallam Government Medical College Hospital

and he expired on 13.03.2021.  Hence the charge.



The learned counsel  for  the petitioner submitted that  the petitioner is

innocent and due to previous enmity, his name has been implicated as an accused in

this case.  The real fact is that the deceased is a drunkard, he used to create problems

in  that locality and where ever he goes.  The petitioner has no way connected with

the alleged incident and he is in judicial custody from 13.03.2021 and this is the 2nd

bail petition and the earlier petition in Crl.M.P. No. 1769/2021 was dismissed by this

court on 29.03.2021 on the ground that the investigation is not yet over and now the

change of circumstances is that the investigation is over and he is ready to abide by

any condition and prayed for  bail to the petitioner. 

The learned Public Prosecutor opposed the application and  submitted

that  originally the case was registered u/s 307 IPC and subsequently altered into 302

IPC and the petitioner attacked the deceased with vettukathi and the investigation of

the case is partly over and the chemical analysis report not yet received and he has

serious objection to grant bail to the petitioner. 

Considering the nature of the offence alleged to be committed by the

petitioner/accused  and  also  considering  the  fact  that  the  petitioner  is  in  judicial

custody for the past 61 days and the material part of investigation is over,  this court

is inclined to grant bail to the petitioner with conditions.

 In  the  result,  the  petitioner  is  ordered  to  be  enlarged  on  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel and the sureties shall appear before the

concerned Judicial Magistrate through video conferencing and the learned Judicial



Magistrate shall verify the sureties through video conferencing  and due to spread of

Covid-19 as well as the lock down made by the State Government, there is no other

condition and accordingly this petition is allowed.  

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the 13th  day of May, 2021.

       Sd/- S. Arulmurugan,
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Inspector of Police, Karungal Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

   Crl.M.P. No.89/2021

1.  John S/o. Kamalan (A1)

2. Manikandan S/o. Chellappan (A6) ..Petitioners  

             /Vs./ 

Inspector of Police, 
Marthandam Police Station,
Crime No. 202/2021 of Marthandam Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A. Salin, u/s 439 Cr.P.C., praying

to grant bail to the petitioners. 

 ORDER 

Heard both sides. 

The petitioners have been charged for the offence u/s 406, 420, 489B,

489C of IPC.

The  case  of  prosecution  is  that  the  petitioners  and  other  accused

approached the defacto complainant and others about 3 1/2 months back and told that

they are known to a person who will give twice the amount of hawala money for the

amount they paid and accordingly the defacto complainant and other handed over

Rs.18 lakhs in cash to the accused, but the accused had cheated them and failed to

give the hawala money as promised.  Later the 1st accused further approached the



defacto complainant and told that hawala money of rupees one crore for Rs.40 lakhs

and when the defacto complainant went to the specified place he was shown bundles

of currency and as he was doubtful, he returned and lodge a complaint.   Hence the

charge.

 The learned counsel for the petitioners  submitted that the allegations

stated in the FIR are false and fabricated and the petitioners are innocent and the

petitioners have not indulged in or is not associated in any of the acts as alleged in the

complaint and nothing of the allegations stated in the FIR happened, but it is only a

fragment of imagination filed only to harass the innocent accused and the complaint

is  ill  motivated  and  vague  and  the  complaint  is  suspicious  on  the  fact  that  no

complaint was filed in spite of alleged loss of Rs.18 lakhs and that too to known

persons and  the defacto complainant is  claiming himself  to be the owner of  the

ordinary Xerox shop and the accused are only coolies and it is unbelievable that these

people spoke and dealt with transactions worth crore of rupees and the petitioners  are

in judicial custody from 04.05.2021 onwards and the petitioners are  ready to abide

by any condition and prayed for bail to the petitioners.

 The learned Public  Prosecutor  opposed the application and submitted

that the petitioners are A1 and A2 and the petitioners alone arrested and other accused

are still absconding and investigation is in premature stage and it is a recent case.

   Considering the nature of the offences alleged to be committed by the

petitioners/A1 and A6  and also considering the fact that the  accused persons are in

judicial custody for the past 9 days and also considering the fact that though as the

case  of  the prosecution that  petitioner/accused told the defacto complainant,  they



would give hawala money of rupees one crore, it is not a hawala transaction and there

is no complaint from the defacto complainant in respect of loss of Rs.18,00,000/-,

hence prima facie the case is doubtful other facts and circumstances of the case,   this

court is inclined to grant bail to the petitioners with conditions.

In the result, the petitioners are ordered to be enlarged on bail on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Kuzhithurai  and the sureties  shall  appear

before the concerned Judicial Magistrate through video conferencing and the learned

Judicial  Magistrate  shall  verify  the  sureties  through video conferencing and after

release the petitioners  shall appear and sign before the respondent police daily at

10.00 A.M. until further orders and due to spread of Covid-19 as well as lock down

made  by  the  State  Government,  there  is  no  other  condition  and accordingly  this

petition is allowed.  

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the 13th  day of May, 2021.

       Sd/- S. Arulmurugan,
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai
The Inspector of Police, Marthandam  Police Station.
The Superintendent, District Jail, Nagercoil. 



The counsel for the petitioners.



   In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

   Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
           Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

 Crl.M.P. No. 44/2021

 ( Crime No. 88/2021 of Arumanai Police Station.)

Y. Christopher, S/o. M. Yovan ... Petitioner

   /Vs./

Inspector of Police,

Arumanai Police Station,

Rep. by the Public Prosecutor,

Kanyakumari District at Nagercoil. ...  Respondent

This petition is filed by the Advocate Thiru A. Salin, u/s  451 of Cr.P.C.,

praying to return the vehicle TATA Tipper bearing Regn No.TN 75 F 3007  to the

petitioner for interim custody.

ORDER

 This  petition  has  been  filed  by  the  petitioners  u/s  451  of  Criminal

Procedure Code, to return the vehicle TATA Tipper bearing Regn No.TN 75 F 3007

for interim custody to the petitioner.  

2.  The learned counsel for the petitioner submitted that the petitioner is

the owner of the  TATA Tipper bearing Regn No.TN 75 F 3007  which was seized by

the respondent police and made as a case  property in Crime No.88/2021  for the



2

alleged offence u/s 379 IPC.   The said vehicle is under the custody of respondent

police  and  the  same  was  produced  before  the  Judicial  Magistrate  Court  No.I,

Kuzhithurai and it was numbered as RP No.299/2021 and  the respondent police kept

the vehicle in open place and is exposed to sun and rain and this will cause severe

damage to the vehicle and will become useless.  The earlier petition in Crl.M.P. No.

2323/2021 was dismissed by this court  on 22.04.2021 for the reason that the father's

name of the petitioner is stated Yovas instead of Yovan.  It is only a typographical

error and prayed that  the TATA Tipper bearing Regn No.TN 75 F 3007  may be

ordered to be  returned  to the petitioner for interim custody.

3.    The  learned  Public  Prosecutor  submitted  that   the  RP has  been

numbered as 299/2021 and the same may be subject to cross verification and the

accused persons had been released on bail.  

  4.   Point for consideration in this petition is :-

1. Whether this petition is to be allowed ?

5.  Point for consideration No.1: -  

This petition has been filed by the petitioner to return the seized vehicle

TATA Tipper bearing Regn. No.TN 75 F 3007  for interim custody  to the petitioner.

6.   Perused the petition.   It is seen from the submission made by the

learned counsel for the petitioner that the petitioner is the owner of the TATA Tipper

bearing Regn  No.TN 75 F  3007  and the  above  said  vehicle  was  seized  by the

respondent police in Crime No.88/2021 for the offence u/s  379 IPC and  now the

vehicle is under the custody of Judicial Magistrate Court No.I, Kuzhithurai in R.P.No.
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299/2021.   The petitioner produced the xerox copy of the RC Book of the  TATA

Tipper bearing Regn No.TN 75 F 3007  to prove his ownership.  The xerox copy of

R.C. Book  shows that the petitioner is the R.C. owner of the TATA Tipper bearing

Regn.  No.TN  75  F  3007.   Considering  the  submission  of  the  learned  Public

Prosecutor  that the RP has been numbered as 299/2021 and also the nature of the

vehicle and protect the same from open air and rain, the TATA Tipper bearing Regn.

No.TN 75 F 3007 is ordered to be returned to the petitioner for interim custody on the

following conditions :-  

i) The petitioner shall execute a bond for a sum of Rs.7,00,000/- (Rupees Seven

Lakhs only)  with two solvent sureties (solvency certificate to be obtained from the

concerned Tahsildar)  each for a likesum to the satisfaction of the Judicial Magistrate

No.I, Kuzhithurai.

ii) The petitioner shall deposit the Original R.C. Book of the vehicle before the

Judicial Magistrate  Court No.I, Kuzhithurai.

iii)   The petitioner shall  produce the vehicle before the court as and when

required.

iv)  The  petitioner  should  not  alter  the  nature  of  the  vehicle  without  any

permission of this court.

v) The petitioner shall not alienate the vehicle in any manner.

         vi) The petitioner shall give an undertaking that he will not use the vehicle for

any other  illegal activities in future.



4

vii)  The petitioner  shall  produce  the  vehicle  before  the  Judicial  Magistrate

Court No.I, Kuzhithurai on first working day of every month.

and accordingly this petition is allowed.

Pronounced by me in open court this the 13th day of May, 2021.

       Sd/- S. Arulmurugan,   
        Vacation Sessions Judge. 

To
The Judicial Magistrate  No.I, Kuzhithurai.
The  Inspector of Police, Arumanai Police Station.



    In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.
   Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

           Vacation Sessions Judge/Principal  Sessions Judge.   
  

    Thursday,  the 13th  day of  May, 2021.

 Crl.M.P. No. 148/2021

 ( Crime No. 349/2019 of Boothapandy Police Station.)

Thangam, W/o. Sribalan ... Petitioner

   /Vs./

Inspector of Police,

Boothapandy  Police Station,

Rep. by the Public Prosecutor,

Kanyakumari District at Nagercoil. ...  Respondent

This  petition is  filed by the Advocate  Thiru P.  Asokan,  u/s   451  of

Cr.P.C.,  praying  to  return  the  Tempo   bearing  Regn  No.TN  75  S  3295   to  the

petitioner for interim custody.

ORDER

 This  petition  has  been  filed  by  the  petitioner  u/s  451   of  Criminal

Procedure Code, to return the  Tempo  bearing Regn No.TN 75 S 3295  for interim

custody to the petitioner.  

2.  The learned counsel for the petitioner submitted that the petitioner is

the owner of the Tempo  bearing Regn No.TN 75 S 3295   and the above said vehicle

was  seized  by  the  respondent  Police  and  made  as  a  case  property  in  Crime

No.349/2019  for the alleged offence u/s 379 IPC and Section 4(1)(1A) and 21(1) of

Mines and Minerals (Development and Regulation) Act 1957 and the said vehicle

was produced before the Judicial Magistrate Court, Boothapandy and numbered as

RP No. 157/2021 and the   said vehicle is kept in the open premises of the police



2

station without safely for long time  it will rust and loose its nature and the earlier

petition in Crl.M.P. No. 2032/2021 was dismissed by this court on 19.04.2021 on the

ground that the RP has not yet assigned and  prayed that the  Tempo  bearing Regn

No.TN 75 S 3295  is ordered to be  returned to the petitioner for interim custody. 

3.    The  learned  Public  Prosecutor  submitted  that   the  RP has  been

numbered as 157/2021 and the same may be subject to cross verification.  

  4.   Point for consideration in this petition is :-

1. Whether this petition is to be allowed ?

5.  Point for consideration No.1: -  

This petition has been filed by the petitioner to return the seized Tempo

bearing Regn No.TN 75 S 3295  for interim custody  to the petitioner. 

6.   Perused the petition.  It is seen from the submission made by the

learned  counsel  for  the  petitioner  that  the  petitioner  is  the  owner  of  the Tempo

bearing Regn No.TN 75 S 3295 and the said vehicle was seized by the respondent

police in Crime No.349/2019  u/s 379 IPC  and  now the vehicle is under the custody

of  Judicial  Magistrate  Court,  Boothapandy  in  R.P.No.  157/2021. The  petitioner

produced the xerox copy of the RC Book of the  Tempo bearing Regn No.TN 75 S

3295 to prove his ownership.  The xerox copy of R.C. Book  shows that the petitioner

is the R.C. owner of the Tempo bearing Regn No.TN 75 S 3295.  Considering the

submission  of  the  learned  Public  Prosecutor  that  the  RP has  been  numbered  as

157/2021 and also the nature of the vehicle and protect the same from open air and

rain, the Tempo  bearing Regn No.TN 75 S 3295  is ordered to be returned to the
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petitioner for interim custody on the following conditions :-  

i) The petitioner shall execute a bond for a sum of Rs.5,00,000/- (Rupees Five

Lakhs only)  with two solvent sureties (solvency certificate to be obtained from the

concerned Tahsildar)  each for a likesum to the satisfaction of the Judicial Magistrate,

Boothapandy.

ii) The petitioner shall deposit the Original R.C. Book of the vehicle before the

Judicial Magistrate  Court, Boothapandy.

iii)   The petitioner shall  produce the vehicle before the court as and when

required.

iv)  The  petitioner  should  not  alter  the  nature  of  the  vehicle  without  any

permission of this court.

v) The petitioner shall not alienate the vehicle in any manner.

         vi) The petitioner shall give an undertaking that he will not use the vehicle for

any other  illegal activities in future.

vii)  The petitioner  shall  produce  the  vehicle  before  the  Judicial  Magistrate

Court, Boothapandy on first working day of every month.

and accordingly this petition is allowed.

Pronounced by me in open court this the 13th day of May, 2021.

       Sd/- S. Arulmurugan,   
        Vacation Sessions Judge. 

To
The Judicial Magistrate, Boothapandy.
The  Inspector of Police, Boothapandy Police Station.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

 Crl.M.P. No.150/2021

 ( Crime No.26/2020 of Kaliyakkavilai Police Station)

Wilson S/o. Palayan ... Petitioner

   /Vs./

Sub Inspector of Police,

Kaliyakkavilai Police Station,

Rep. by the Public Prosecutor, 

Kanyakumari District at Nagercoil. ...  Respondent

This petition is filed by the Advocate Thiru R.V. Bibin,  u/s  451  of

Cr.P.C., praying to return the original RC book of the vheicle bearing Regn. No.TN

75 J 0304 to the petitioner.

ORDER

This  petition  has  been  filed  by  the  petitioner  u/s  451  of  Criminal

Procedure Code, to return the original RC book of the vehicle  to the petitioner.

2.  The learned counsel for the petitioner submitted that the respondent

police has registered a case against the petitioner u/s 379 IPC in crime No.26/2020

and the respondent police produced the vehicle before the Judicial Magistrate No.I,

Kuzhithurai  and  numbered  as  RP  No.96/2020.   As  per  order  in  Crl.M.P.

No.1338/2020, dated 18.06.2020 this court has granted interim custody of his vehicle
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subject to condition that the petitioner shall deposit the original RC book before the

Judicial  Magistrate No.I,  Kuzhithurai  and as per the said condition,  the petitioner

deposited the RC book before the court.  Now he is in need of the original RC book

to produced before the RTO for renewing the goods permit for the vehicle bearing

Regn. No. TN 75 J 0304 and  prayed that the  RC book of vehicle may be ordered to

be returned  to the petitioner for interim custody.

3.  The  learned  Public  Prosecutor  submitted  that   in  the  event  of

considering this application, the same may be subjected to regular condition. 

4.  Considering the nature of requirement  of the R.C. Book, this court is

inclined to  return the R.C. Book as an interim custody to the petitioner.  

5.  In the result, this petition is allowed and it is ordered to return the RC

book of vehicle  bearing Regn.  No.  TN 75 J  0304  to  the petitioner  as  an interim

custody for  a  period of  one month from today.      The said R.C.  Book should be

resubmitted to the concerned court on or before 14.06.2021. 

Pronounced by me in open court this the 13th  day of  May, 2021.

       Sd/- S. Arulmurugan,   
        Vacation Sessions Judge. 

To
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Kaliyakkavilai Police Station.



     In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
Thursday,  the 13th  day of  May, 2021.

              Crl.M.P. No.151/2021

Sundar S/o. Santhanam (A2) .. Petitioner 

             /Vs./ 

Sub Inspector of Police, 

Kottar  Police Station,

Crime No. 945/2020 of Kottar  Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru N. Ramadass, praying to extend

the time to appear before the court concerned.

ORDER

 Heard.  Perused the petition.

Offence alleged u/s 379 of IPC.

The learned counsel for the petitioner submitted that the petitioner was

granted anticipatory bail  in Crl.M.P.No.4285/2020,  dated 29.10.2020 with condition

that the petitioner shall appear before the court concerned within 30 days from the

date of order.     Due to Covid-19 pandemic, the petitioner  was not able to surrender

before  the  court  with  two sureties  and he  filed  petition  for  extension of  time in

Crl.M.P. No.5004/2020 and it was allowed on 09.12.2020 granting one week time,

but unfortunately he was not able to produce the sureties within the time and the non



compliance of condition is neither wilful nor wanton and if the time is not extended,

he will be put to irreparable loss and hardship and prayed for extension of time to

appear.

The learned Public Prosecutor submitted that it is  a mere petition for

extension of time and  no serious objection.

Considering the reasons stated in the petition and also considering the

reply of the learned Public Prosecutor that he has no serious objection, this court is

inclined to extend ten days time and this court directs the petitioner to appear before

the court concerned within ten days from today and hereafter there may not be any

extension of time and accordingly this petition is allowed.  

Pronounced by me in open court this the 13th  day of  May, 2021.

            Sd/- S. Arulmurugan,
         Vacation Sessions Judge.

To
The Judicial Magistrate No.II, Nagercoil.
The Inspector of Police, Kottar  Police Station.



     In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
Thursday,  the 13th  day of  May, 2021.

              Crl.M.P. No.158/2021

1. Uma W/o. Dharmarajan (A1)

2. Rethinaswamy S/o. Chellaeah (A2)

3. Ramesh @ Ramesh Kumar S/o. Rethinaswamy (A3)

4. Anish @ Anish Kumar S/o. Rethinaswamy (A4) .. Petitioners 

             /Vs./ 

Sub Inspector of Police, 

Mandaikadu  Police Station,

Crime No. 9/2021 of Mandaikadu  Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  C.  Pragatheesh,  praying  to

extend the time to appear before the court concerned.

ORDER

 Heard.  Perused the petition.

Offence alleged u/s 294(b), 323, 324 and 506(ii) of IPC and Section 4 o f

Women Harassment Act.

The  learned  counsel  for  the  petitioners  submitted  that  the  petitioners

were  granted  anticipatory  bail   in  Crl.M.P.No.872/2021,   dated  16.02.2021  with

condition  that  the  petitioners  shall  appear  before  the  court  concerned  with  two

sureties within 15 days from the date of order.     Due to Covid-19 lockdown, the



petitioners were not able to surrender before the court with two sureties within the

stipulated time and prayed for extension of time to appear.

The learned Public Prosecutor submitted that it is  a mere petition for

extension of time and  no serious objection.

Considering the reasons stated by the learned counsel for the petitioners

and also considering the submission of the learned Public Prosecutor that he has no

serious objection, this court is inclined to extend ten days time and this court directs

the petitioners to appear before the court concerned within ten days from today and

accordingly this petition is allowed.  

Pronounced by me in open court this the 13th  day of  May, 2021.

            Sd/- S. Arulmurugan,
         Vacation Sessions Judge.

To
The Judicial Magistrate, Eraniel. 
The Sub  Inspector of Police, Mandaikadu  Police Station.



       
In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

 Crl.M.P. No. 59/2021

Suji @ Kasi, S/o Thankapandiyan  (A1) : Petitioner

                                                                                                                        

            /Vs./ 

Inspector of Police, 

CBCID, Nagercoil,

Crime No. 2/2020  of CBCID, Nagercoil,

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru R.S. Nadaraja Moorthy,  praying

to modify the condition imposed on the petitioner by the lower court.

                 ORDER 

Heard both sides.

Offences alleged u/s 354(A), 354(C), 354(D), 385, 420 and 506(i) of IPC

and  Section  4  of  Women  Harassment  Act  and  Section  66E,  67A of  Information

Technology Act, 2020.

The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner was  released on default/statutory bail by the  Judicial Magistrate No. I,

Nagercoil  in  Crl.M.P.  No.  2874/2020  dated  14.08.2020  with  condition  that  the

petitioner shall execute bond for a sum of Rs.5,00,000/- with two documents sureties

each  for  a  likesum   and  also  after  release  he  shall  appear  and  sign  before  the



respondent police daily at 10.00 A.M.  The condition of the execution of bond for a

sum  of  Rs.5,00,000/-  along  with  documents  sureties  are  very  high  and  now the

Supreme Court  in various cases in default/statutory bail  order subject  to personal

bond of Rs.10,000/- with two sureties to the satisfaction of the trial court and A3 and

A4  were  already  released  on  bail  and  the  petitioner  is  the  1st  accused  and  the

petitioner is an innocent and he has been falsely implicated in this case  and prayed

that the condition may be modified.

 The  learned Public Prosecutor submitted that in this case the trial is

pending before the Judicial Magistrate No.I and the trial court had imposed condition

to execute bond for Rs.5,00,000/- and the petitioner is having 7 other previous cases

also and considering the antecedents, there is no need for modifying the condition.  

Considering the argument of the learned counsel for the petitioner/A1

that the condition imposed by the learned trial Judge that the petitioner/A1 should

execute a bond for a sum of Rs.5,00,000/- along with two sureties with a likesum is

very high and the Hon'ble Supreme Court in various cases in default/statutory bail

ordered  subject  to  the  personal  bond  of  Rs.10,000/-  with  two  sureties  to  the

satisfaction of the trial court, the condition imposed by the learned trial Judge may be

modified,  hence  considering  the  argument  of  the  learned  counsel  for  the

petitioner/A1, this court comes to the conclusion that the condition imposed by the

learned trial Judge that the bond for a sum of Rs.5,00,000/- shall be executed by the

petitioner/A1 along with two sureties is very high and considering the nature of the

offences alleged to be committed by the petitioner/A1 and also considering the fact

that he was ordered to be released on statutory bail, this court is inclined to modify



the condition.

In the result, the condition is modified to the effect that the petitioner is

ordered to be enlarged on bail on his executing a bond for a sum of Rs.10,000/- with

two sureties each for a likesum to the satisfaction of the lower court and accordingly

this petition is allowed. 

Pronounced by me in open court this the 13th  day of  May, 2021.

  Sd/- S. Arulmurugan,
        Vacation Sessions Judge. 

To 
The  Judicial Magistrate No.I, Nagercoil.
The Inspector of Police, CBCID, Nagercoil.
 



       
In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

 Crl.M.P. No. 60/2021

Suji @ Kasi, S/o Thankapandiyan  (A1) : Petitioner

                                                                                                                        

            /Vs./ 

Inspector of Police, 

CBCID, Nagercoil,

Crime No. 3/2020  of CBCID, Nagercoil,

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru R.S. Nadaraja Moorthy,  praying

to modify the condition imposed on the petitioner by the lower court.

                 ORDER 

Heard both sides.

Offences alleged u/s 420,  354(C)  and 392 of  IPC and Section 4 of

TNPHW Act 2002 and Section 66E and 67 of Information Technology Act, 2020.

The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner was  released on default/statutory bail by the  Judicial Magistrate No. I,

Nagercoil  in  Crl.M.P.  No.  3066/2020  dated  16.09.2020  with  condition  that  the

petitioner shall execute bond for a sum of Rs.5,00,000/- with two documents sureties

each  for  a  likesum   and  also  after  release  he  shall  appear  and  sign  before  the

respondent police daily at 10.00 A.M.  The condition of the execution of bond for a



sum  of  Rs.5,00,000/-  along  with  documents  sureties  are  very  high  and  now the

Supreme Court  in various cases in default/statutory bail  order subject  to personal

bond of Rs.10,000/- with two sureties to the satisfaction of the trial court and A3 and

A4  were  already  released  on  bail  and  the  petitioner  is  the  1st  accused  and  the

petitioner is an innocent and he has been falsely implicated in this case  and prayed

that the condition may be modified.

 The  learned Public Prosecutor submitted that in this case the trial is

pending before the Judicial Magistrate No.I and the trial court had imposed condition

to execute bond for Rs.5,00,000/- and the petitioner is having 7 other previous cases

also and considering the antecedents, there is no need for modifying the condition.  

Considering the argument of the learned counsel for the petitioner/A1

that the condition imposed by the learned trial Judge that the petitioner/A1 should

execute a bond for a sum of Rs.5,00,000/- along with two sureties with a likesum is

very high and the Hon'ble Supreme Court in various cases in default/statutory bail

ordered  subject  to  the  personal  bond  of  Rs.10,000/-  with  two  sureties  to  the

satisfaction of the trial court, the condition imposed by the learned trial Judge may be

modified,  hence  considering  the  argument  of  the  learned  counsel  for  the

petitioner/A1, this court comes to the conclusion that the condition imposed by the

learned trial Judge that the bond for a sum of Rs.5,00,000/- shall be executed by the

petitioner/A1 along with two sureties is very high and considering the nature of the

offences alleged to be committed by the petitioner/A1 and also considering the fact

that he was ordered to be released on statutory bail, this court is inclined to modify

the condition.



In the result, the condition is modified to the effect that the petitioner is

ordered to be enlarged on bail on his executing a bond for a sum of Rs.10,000/- with

two sureties each for a likesum to the satisfaction of the lower court and accordingly

this petition is allowed. 

Pronounced by me in open court this the 13th  day of  May, 2021.

  Sd/- S. Arulmurugan,
        Vacation Sessions Judge. 

To 
The  Judicial Magistrate No.I, Nagercoil.
The Inspector of Police, CBCID, Nagercoil.
 



       
In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

 Crl.M.P. No. 123/2021

Suji @ Kasi, S/o Thankapandiyan  (A1) : Petitioner

                                                                                                                        

            /Vs./ 

Inspector of Police, 

CBCID, Nagercoil,

Crime No. 6/2020  of CBCID, Nagercoil,

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru R.S. Nadaraja Moorthy,  praying

to modify the condition imposed on the petitioner by the lower court.

                 ORDER 

Heard both sides.

Offences alleged u/s 376, 511, 354-A, 323, 506(i) of IPC and Section

67A of Information Technology Act, 2020.

The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner was  released on default/statutory bail by the  Judicial Magistrate No. I,

Nagercoil  in  Crl.M.P.  No.  3064/2020  dated  16.09.2020  with  condition  that  the

petitioner shall execute bond for a sum of Rs.5,00,000/- with two document sureties

each  for  a  likesum   and  also  after  release  he  shall  appear  and  sign  before  the

respondent police daily at 10.00 A.M.  The condition of the execution of bond for a



sum  of  Rs.5,00,000/-  along  with  documents  sureties  are  very  high  and  now the

Supreme Court  in various cases in default/statutory bail  order subject  to personal

bond of Rs.10,000/- with two sureties to the satisfaction of the trial court and the

petitioner is an innocent and he has been falsely implicated in this case  and prayed

that the condition may be modified.

 The  learned Public Prosecutor submitted that in this case the trial is

pending before the Judicial Magistrate No.I and the trial court had imposed condition

to execute bond for Rs.5,00,000/- and the petitioner is having  other previous cases

also and considering the antecedents, there is no need for modifying the condition.  

Considering the argument of the learned counsel for the petitioner/A1

that the condition imposed by the learned trial Judge that the petitioner/A1 should

execute a bond for a sum of Rs.5,00,000/- along with two sureties with a likesum is

very high and the Hon'ble Supreme Court in various cases in default/statutory bail

ordered  subject  to  the  personal  bond  of  Rs.10,000/-  with  two  sureties  to  the

satisfaction of the trial court, the condition imposed by the learned trial Judge may be

modified,  hence  considering  the  argument  of  the  learned  counsel  for  the

petitioner/A1, this court comes to the conclusion that the condition imposed by the

learned trial Judge that the bond for a sum of Rs.5,00,000/- shall be executed by the

petitioner/A1 along with two sureties is very high and considering the nature of the

offences alleged to be committed by the petitioner/A1 and also considering the fact

that he was ordered to be released on statutory bail, this court is inclined to modify

the condition.

In the result, the condition is modified to the effect that the petitioner is



ordered to be enlarged on bail on his executing a bond for a sum of Rs.10,000/- with

two sureties each for a likesum to the satisfaction of the lower court and accordingly

this petition is allowed. 

Pronounced by me in open court this the 13th  day of  May, 2021.

  Sd/- S. Arulmurugan,
        Vacation Sessions Judge. 

To 
The  Judicial Magistrate No.I, Nagercoil.
The Inspector of Police, CBCID, Nagercoil.
 



       
In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 13th  day of  May, 2021.

 Crl.M.P. No. 147/2021

Suji @ Kasi, S/o Thankapandiyan  (A1) : Petitioner

                                                                                                                        

            /Vs./ 

Inspector of Police, 

CBCID, Nagercoil,

Crime No. 5/2020  of CBCID, Nagercoil,

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru R.S. Nadaraja Moorthy,  praying

to modify the condition imposed on the petitioner by the lower court.

                 ORDER 

Heard both sides.

Offences  alleged  u/s  376,   354-A,  354(C),  323,  120(B)  of  IPC  and

Section  66E, 67A of Information Technology Act, 2020.

The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner was  released on default/statutory bail by the  Judicial Magistrate No. I,

Nagercoil  in  Crl.M.P.  No.  3065/2020  dated  16.09.2020  with  condition  that  the

petitioner shall execute bond for a sum of Rs.5,00,000/- with two document sureties

each  for  a  likesum   and  also  after  release  he  shall  appear  and  sign  before  the

respondent police daily at 10.00 A.M.  The condition of the execution of bond for a



sum  of  Rs.5,00,000/-  along  with  documents  sureties  are  very  high  and  now the

Supreme Court  in various cases in default/statutory bail  order subject  to personal

bond of Rs.10,000/- with two sureties to the satisfaction of the trial court and the

petitioner is an innocent and he has been falsely implicated in this case  and prayed

that the condition may be modified.

 The  learned Public Prosecutor submitted that in this case the trial is

pending before the Judicial Magistrate No.I and the trial court had imposed condition

to execute bond for Rs.5,00,000/- and the petitioner is having seven other previous

cases  also  and  considering  the  antecedents,  there  is  no  need  for  modifying  the

condition.  

Considering the argument of the learned counsel for the petitioner/A1

that the condition imposed by the learned trial Judge that the petitioner/A1 should

execute a bond for a sum of Rs.5,00,000/- along with two sureties with a likesum is

very high and the Hon'ble Supreme Court in various cases in default/statutory bail

ordered  subject  to  the  personal  bond  of  Rs.10,000/-  with  two  sureties  to  the

satisfaction of the trial court, the condition imposed by the learned trial Judge may be

modified,  hence  considering  the  argument  of  the  learned  counsel  for  the

petitioner/A1, this court comes to the conclusion that the condition imposed by the

learned trial Judge that the bond for a sum of Rs.5,00,000/- shall be executed by the

petitioner/A1 along with two sureties is very high and considering the nature of the

offences alleged to be committed by the petitioner/A1 and also considering the fact

that he was ordered to be released on statutory bail, this court is inclined to modify

the condition.



In the result, the condition is modified to the effect that the petitioner is

ordered to be enlarged on bail on his executing a bond for a sum of Rs.10,000/- with

two sureties each for a likesum to the satisfaction of the lower court and accordingly

this petition is allowed. 

Pronounced by me in open court this the 13th  day of  May, 2021.

  Sd/- S. Arulmurugan,
        Vacation Sessions Judge. 

To 
The  Judicial Magistrate No.I, Nagercoil.
The Inspector of Police, CBCID, Nagercoil.
 


